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IN THE CENTRAL ADMINISTRATIUE TRIBUNAL
PRINCIPAL BENCH

NEU DELHI»

REGN. NO. Rk 87/87 in
OA 120/86 Qate of Dscision 16-10-1987,

Shri Oev Raj Sharma »•» ,• Applicant#

Ms,

Union of India & others •••• Raspondsnts.

CORAFlj- Han'ble Dustice 3.D. Dain, Mice Chairman

Hon'ble Rr. Birbal Nath, Administrative Mesmber.

FOR THE APPLICANT •... Shri B.S. Flainee,
Advocate

FOR THE SESPONQENTS None.

ORDER

This re^isu application seeks revieu of

our ordsr dated 23,7,87 in O.A No, 120/86, In v/ieu

of-the findings givsn by us ue referred to para 6

undBT the heading " promotion of railway servants

under suspension on' fion selection posts," appearing

on page 259 of Railway Establishmant Rulss and Labour

Laus by Shri B.S. Mainea, advocate for the present
tha

applicant. Houevor,/contention of the loarnGd counsel

for the applicant is that it being case of total

axonoration he should bs givon benefit of all tha

increments with retrospoctive effect under para 5

of the Railway Board's circular No. E (D&A)-71/RG-6-23

dated 29,1,1972. Ue have again compared the tuo

rulos and ue do not agree with the submissions of the

IfD arnsd counsel for the applicant that since he had

bsen completely exonerated in the particular enquiry

uhich uas pending against him at the time of reversion,

he is antitled to benefit of para 5 (supra) as he uas

awarded minor penalty in the subsequent inquiry. Hence

we do not find any merit in this application and it is

dismissod. ^

( Birbal Nath ) ' ( 3.0^ 3aln )
Member l/ic0 Chairman


